
f

;

central AOniNISTR ATI\/e tribunal

PRINCIPAL BENCH

NEU DELHI

0«A»No. 2271 of 1994

Nau Delhi, this the 25th day of Septembsr, 1995^

HCN'BLE m B.K.SINGH, nEMBERCA)

1. Srat, Aruna flaht a ui/O Sh,R. K. Went a,
R/0 14/8, Kalkaji Extension, Neu Delhi-19.

2, Smt^Santosh Behl, U/O Sh.G.K.Bahl, R/0
K.G,-11/31, Vikas Purl, Nau 08lhi».18.

3s, Smt, Gu 1shan Thapar U/O 3hri Thapai"',
R/0 GG»II/2C, yikaspuri. New Delhi-IB.

i, Smt.Usha Tandon, U/O Sh, C, P.Tondon,
rl/0 13/2, Uasfc Pat el Nagar, Nau 0elhi»08,

5,, Smt.Suchata flaruaha U/O 3h, B.K. Tlar uaha, ri/0
'36, Taqor a Garden, Nau D8lhi«.27,

.. Applicants,

( through fir Gyan Park ash, fAdvocata)

V

•

1, Union of India, through Secretary
Rinistry of Water Resources
Shr am Sh akt i 8h au an,
Ne u Del h i-1.

2. Chairman,
Central Uater Commission,

•

Sewa Bhauan,
R.K.Puram, Neu Delhi,

3. Cn air man-., cui'f!-Ranaqing Director
National Thermal Pouer Corporation Ltd.,
(l.T.P, Cj

4. -Secretary,
Ministry of Personnel,
Public Grievances 4 Pension,
North Block,
Neu Delhi.

Secretary,
Ministry of Pouer and RES
Department of Power, Shram, Shakti Bhavan,
Mo.. Hoi hi. .... Res pond a resNeu Delhi.

( through Mr Madhav Panikar, Advocate).
OROER(oral)

( delivered by Hon* ble Wr B,K. Si-'gh, Memb-oi ^nj

MA 37 62/94 for j^^ing together is alloued.

,

:



The applicants ( five in number) were

working as U.D, C, in Central Uatar Commissiors

and were sent on deputation to N,T^

It is admitted that Sadarpur Thermal Pousr 8£dB:^=8e4-

subsequently got merged in the and

is nou a power generating Unit under the

administrative control of N.T.P^C, It is also

admitted that these applicants uere permanently

absorbed in the service of N^T^P^CsLtd, in the

scale of !%. 550-22-960 w, e* f *1^ 1, 1984. The

applicants duly exercised the option for

absorption on 20, 11. 1985 and orders were passed

r etcospectively for their absorpcion y,eef«1»1, :9a'4j,

The learned counsel for the respondents has

fairly stated that the ouestion regarding the,

pi-o-rata pension etc« and other benefits

has not bean finalised for want of necessary entries

in the Ser vics-9ooks during the period they uere

working in the Badai'fxir Theriial Power Pg^^=e«t» It
is not known whether the leave salar'/f pension

contribution etc, were remitted to the parent

department^ i, e# Central Uater Cominass^j. ,ari

affiliated office of the l*linistry c water resources.

The matter regarding finalisation of the

benefits has been unduly delayed on the ground

of the int er-department al references. The

delay is primarily because the entries are not com-

-pleteo*' period^ during which they were working
with Badarpur Thermal Power iStatidn and the

correspondence between the Central Water Com ixsaiun

and the N,T,P, C, The entries in the S.T.P, ^

relate to leave salary / pensionary irontr ibui/ion ,etc.

These are not very difficult nafclers and shouxcl .
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be sorted out quickly since these are all "matters

of record. If Isaue salary contribution and

pension contribution etc, have not been remitted

by the 8adarpur Thermal Pouar Station and have

remained with them in that case the amounts would b®

transferred to N, T, P, C, alonguith interest at the

prescribed rates. The learned counsel for the

applicants agrees that the respondents should be

direoted to sort out the same within a period

of six months from the date of receipt of a

certified copy of this order. If the applicants

will have any grievance surviving to therrij, they are

at liberty to appx'oach this Tribunal for redressal

of their grievances,

Uith these directions, the 0, A, ip disposed of

but without any order as to costs,
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/ sds/ r1 ember (A)




